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Sr. No. 145-4

C.W.P. No. 8322 of 2018

****

Kanhaiya Lal and others Vs. State of Haryana and others

Present:- Mr. Puneet Bali, Senior Advocate with 
Mr. Vibhav Jain, Advocate            
for the petitioners.

****

Notice of motion.

On asking of the Court, Mr. Rajesh K. Sheoran, Addl. A.G.,

Haryana, who is present in Court accepts notice on behalf of respondents

No.1,2 and 5.

Mr. Lokesh Sinhal, Advocate, appears on behalf of respondents

No.3 and 4.

Learned counsel for the respondents are directed to file reply

within  a  period  of  two  weeks,  especially  by  considering  the  reasons

mentioned in the impugned order as well as instances relating to similarly

situated persons mentioned in para No. 8 at page Nos. 48 and 49 of the writ

petition.

To come up on 30.4.2018.

Meanwhile, respondents are directed not to proceed further till

the next of hearing.

The petitioners are also at liberty to deposit the amount, in case

the  same  is  required  to  be  deposited  and  the  same  shall  be  subject  to

outcome of this writ petition.

    

April 06, 2018  (DAYA CHAUDHARY)
pooja           JUDGE 
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1 
 

Item No. 09            Court No. 1
  

  

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
 

 

 

 

Original Application No. 192/2019 
 
 

Varun Sheokand, RTI Activist         Applicant(s) 
 

Versus 

 
State of Haryana                   Respondent(s) 

 
      

Date of hearing: 13.11.2019 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 

  HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER  

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER 
 

 
For Respondent(s):  Mr. Anil Grover, AAG and Mr. Rahul Khurana, 
    Advocate for Respondents   
  

 
 

 

ORDER 

 

 List after the decision of Civil Appeal Nos. 29962/2013, 

36804/2013 and 8173/2016 which are said to be pending before the 

Hon’ble Supreme Court on the subject.  

 

 

 
Adarsh Kumar Goel, CP 

 

 
S.P Wangdi, JM 

 

  
K. Ramakrishnan, JM 

 

 
                                   Dr. Nagin Nanda, EM 

 
  

                                  Saibal Dasgupta, EM 
 

 

November 13, 2019 

A 


